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Araohaelogical Survey of India
New Cantt Road, Dehradun {Uttaranohs
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4. The Dy Superintendent
Archaeolagical Ubewmist
Sl tan Gauri Makhara
Rangnuril Pahadi, Hew Dol
» s Resnondents
(By Adwvocate: Sh. Aidesh Luthra niraxy Faor
Sh. D.S.Mahendru)
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By Sh. Kuldin Singh, Membher (1)
éf Applicant has filed this OA seekling the relief far

girant of temporary status and regularisation therot

Fror o

it

accordance with the relevant Fules and instructions On the

subisct,

Y

Z. The facts of the

-

case detailed by the applicant in the DA

are  that applicant has hsen WOrking as casual  labourer o

S P o d e 5 y
Gally wage  hasis with Usual breaks from 2.8.1997. However

counsel  for applicant admits that on the day when the sohsge

1ERRed by the DOPYT dateao VDL 9.98 Ffor mrant of temuorary status

Wag  promulgated, Lhe applicant

was not on the rolls  ofF e
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departmant. S0 the apolicant cannot be  granted temoorsry
sLatie in wiew of the Judgment given in case of Union of India
ve,  Mohan Pal reported in 2207 (2) a1 215,

on -

3. However, counsel Tor applicant submits that the Hon ble

mecle A

Supreme  Court while disposing of the s

chzerwvations as undsri-

"OF course 1t i3 up to the Union Governssnt
s Fformulate any scheme as and when 1t is

found neecsssary that the casual laboursrs sre

~

o be given temporary status and later they

apsorbad in Groun 07 post.”
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4. Learned counsel for applicant submits that on the hasis of

this observation this 0A may he disposed of. Keseping in view
these - submissions as made by the counsel For the anplicant, 1
digpose of this 0A holding that the applicant, as per existing

sehems, 1

1)
!

not entitled for confirment of temnorary  stbatus.
Howewvear, 1f the Union of India formulates any soheme ony sons
futurse date then the case of the anplicant could be considererd

as per the ohservations mads by the Hon hle Supreme Court. HA&
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